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FT 99 2T 2 |

AT ARG

THYEdE® AT & TRATSHET % TOEeor & 0T U T safedt & (ITEHe/q@E) F1 diad T
Sratefaat & "9 srrar gerd wrieer, S o ATHer g, % 9T S5 F O a6qT0 T SqHre IR reEr o
T FA & 0 AT~ FTAFRT FT T FT |

IRISHAT / SqTEde &1 i ;

A& F HYAdT G FATATIT Teariad T, EfAces (rurede/q@Ee) fit ga-gadgrs i giagrsi wr aar
g ST TeAw UTiEraor ger Aqaitad weff Faef, sprar areET siw Afadery, g giagrst siv gears (=9
FIIL % T HA AATF) FT AR AT § | AT TIATSHT il Iaq e, weff Tt s fafaderi, ga-
qiAeTat S gragrsn F Aqare GHEa F30 | G9aqF o6 FLH qat 6 AT TEH TIEHL00 1T ATART
Y FATSTATSH/AFT T F2TE H ATATAT FIA FT TAT GAT § AT = (FIAT ST F TG FIAT AT
fafafds &%) g Maiia su-fFaEt, Teuse s aeaar gfaarei e Sqae &1 97 F2TE & Aqarad Har
TAT Hadh T 26 ATATHFT F Ffavra s7awdT o 0 a8 T Freshe UH T80 § Fls Avq/aad/aemes
A, TH 9T Al A FA FT FlS (Feq qg1 g 37T Tg TH FLC & ATcash HIT FH o THIT g |
HUTEHE/S[-EE T FoolT

I (AITCHE/T-GT) F Fool g HIEAKH - GGG 30 a1d § GgAd & AT qaeAqr g o6 el F7 (AAreHe/q-
TE) o Fool 3T ATSTCAT o TH FAAT TEAH TTEHLOT, ST AT ATHAT 2, FT TTHTT &1 6T THT IT T FTE
T X A g | G99 I TG AR & g7 AfRceEt, gE-gaTe #iw
qraemsti & TFq  JATT TAT T ATHF &1 [AT8d (ATTEHE /E@E) F Fool [ 1T HT ALATHA T &, 99 qF
& 93, 71z, 9@, AW, FHaTq, T ATAT THT FIT I+ heT =T STET “SAAATIAT HeAT” F FIE0 4T
oAt FARear 7 21 T e o g aigrsET & Aafaa e & sartea 7 G g ot afe afesEr
FT T FA H STIATINT Fear 7 Rafaat FFror 3 g2 21, a1 99 A& =9 91d 9¢ 9gAd g % dvads
(STATERT/S[ET) F Fool I TIAIT 6 oM q9F % &A1 THa G, Ferq o UFY STreanfara srear &t
Rafaat za wgfa £ 7 2i, sv =7 "@feaT w1 Frtfvad 7 S % o s&9a aqmar 2r ) sredt =9 ara |
qEHd g 3T zEehr qfE wwar g & d@wads ¥ oo srrertaa gear 6 fufaat & swor zq afeser @i
FATeAT FIAT AHAT TAT ATAT FAT H, TH SAae HT THTCT gl THAT SITUIT T FIAAH AT T IHH FIT
STC FFQUT GAeTier 7 sraled | 39 arg & 45 &A1 % Fqe arfom 33 | dyads aedt w1 UH aarfy & aw
H UH G999 § Tl HF F FH o9 [&F qgol Giod HT | SATEET T SR 60 T0 g it arad’ & 999Tq
AT R0 U o Y ATl F g AEE T| ard F qgHa g O 39E ute @vadd & fwg #ire qmar
TATIS FOA T ATAFHTT AT ST ¥ 7 o6 HIadah T 6 FIL F a0 THT AT e 7areqi F g
3T 3T AT ST |
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7.2

7.3

7.4

7.5

7.6

FeaT A F forw afaT — Swades smEdr FT FaH WIEE ¥ I@d THIU-I5 ITed Fed 9 TH FOT 6
ATAT(AITEHE/-BE) F Fool [ (oITGd H YT HOT O] T@d THIT-T5 H T FIA 0l qrerg 7 aJ
LI % T foram SITuar | (Ferd 3 S F1A F A9 §, S g STerTRT SHT0-9 7 ST w2 i
AT & 3 Ter & A< el F qer § gearawor e v wraifead frar o) d@vads 39 oa1q F 986 8
Y T a1 g FF a7 ey #r "vadas £ a7 Gl oft suay, sfrosmhearett, aEarast sorE w9y e o
farherar & ATHer | ATaqi T | STael ool o % 99T 36 a1d § HgAd g o a8 ayada/aael 99, S
AT HTHET 2, ST ToT Hoffd THRT &7 . 38 TRATSHAT & [of qordT THI0-99 ST T & AT H |
Ty el il AATEHE/ -G, ST T ATHAT BT, FT T@A THTI-T5 IHeh geqTq0-97 & FHT T HIUT |

A F (ATTEHS/SET) FT FooIT A § AHAAT — A& T 7.2 F AT G9aqH F (A rad a1 q7ed g+ 9%
qyads & 39 FC # AT Hgia sasas afaqiaat, aeqagany v U8 o+ FEqras Y@ =oarfad
FLoh(AATEHE/T-TT) T FoolT T ST FAAAT AT Fl (AATCHE/-TE) FT Fooll 0T | T[S arael 7 7.2 |
e TR0 T guw F ffav Feer ARt qr 8, 91 UH et & 9w 7.2 ® ¥or fAfAfie wa-wae vt v
AT Hd LT T |

e e T FeoT: ATATIT THIOTTT* TToq FT A T AT fed T [AUTEHS/TATE] FT ATEA I Fsoll & & F
TIATT, Had® it 78 Rreaard g & ag srafefaat i g staar o srfaardy, s off arwer g, e e
TIRT ATLTT TEATAT AT T, T AT F FGATE, AT | [72wq Fg T, =g [@fer  aroma ), g9aas
ATTITF TEATASI ST TF, FTHT AT T, sratefaat fv dearsit srerar qerq arfarawrdy &, S| off g 2y,
THTY THTTT YT T o & 19 2 3 drae |6 |

e fad T GIT TEh0 : e tedt &l 7g Afehe g o ag aRASHT § sides &7 T8 ¢ 9haT 2/aTad o 9T &,
ST sty # sEer T T §

g Ag o, STet safedt aRITSHT & TEau/aTad T ST &1 o1 §9ada Hf T Tadt & &7 #3aT 8,
TV HIAAH THH e % (o7 AT it T FIEART T FT SToq FA FT gHaATL @ | STt T AT 6l T
9 T7fer Ferertsn gTeT swafedt i UE AT & 45 a7 & fiqw atert geft |

gfagfd : safw, S o afersEr GERm & s @ 8 s fEfEa fr € g, F ot @i F wwer
sratedt F1 g3 et 2T o forw Jade et efa i, 39 & & i star 6 sfgfaaw § swafaa g i s
F forw arar =@ Sudy ¥ siasta afagit aowa wgea BT fBafer F siasta swefaa et areaarsit g #E
wHTFE Al gl Araar T Rafq F weq w1 Frewe, I gyads [urede/wre] W #39 § J99F T g,
AT [TITEHE/TATE] FT ool T o | AT TEaT g

TReT STeaTfora wrear & =feq g % ffar, (i) 39 w2 it aat & aqar T 7.1 #§ [Afdee ardie aF BEfeEa
UT; SrraT (i) AT T I ISt & e &7 srerar giasgon, saaEr Bt s s 7 s
F wT H IHHT FIUATE a€ g1 AT F TROTHETET, Vs rafetadt & 7R S a7, FfT srafedt afiersmT &
Suerey T o7 U 9 Ifaga TATE =Tl oA, [srareHe/mTe] F qeg § 399 wreq g afer, At §
gt a7 w=, sarer & Ty, afayfd afga 9% 37 2= F 45 fGF & fiaw, afaffam F sata gt
fafer & ster T grit | ueeg 7g T, sret srefedt e & AeemT F8t =rear, gyads fFed & o+ 91g +
T [sraTesie/oie] T Feoll |9 S a, et § Meifia a2 a2 4TS &7 qOar H3, 9906 $ 3946 F
B % 45 fae 3 fiaw swafedt #1 s FeAr g |

HYada HT SATHATT T LA

Ty TAgTT AT Tedl il [HEATaTe ATaae 3T seaTa T -

(i) [EvEde) FT FAT GO F dae § qul, Tt i ariorsgs e Erouaee sfaer g; Fia qff o
T T FATerd AFAFTe i o % forw st st aw qof, areafas, wifas siw f&fee fwsar g,
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(vii)

(ix)

(x)

(xi)

(xii)

i F T TRATSAT F7 fFsme w3 F forw germ arfaert & ffds s i srafera srEes yrea
e
FIAT A STAT TRITSHET 9% FIE ATIETAT Fal 8

[s1F o7 foreT ST it ATIEqaTy g % AT § UHT S § Srerar §ffw u¥, UHT 9raeaarsi w4,
et srferrTe, waties, (R sreram qerete &1 /19 |9igd a1 2] |

FAT G, TRATSAT AT [SATEHe/ATe] F v & #g fFere Bt =mare stoar arfasrT & a9
EIEREIES

ST, B g S [srareHe/eee] F o & werm wnfaeerft g s aefy sraHTe, aredy siw
T au g o7 e 2, i fafer i o wiwrar w3 % ge=ma yre e o 8 ) s srfafier, dad,
TR, FAT G, TaT Y [SMaTeHe/wTe] ST w199 UhRAT % day | a9 yardt &ty w1 gw auy
AT FHT;

TAAF o TTE TH FIL T GEATAT FH KT ATHT g 3T I VAT IS 71 AT FTAFATT F fAoaqrae &
T TTdagdr TaT a7 Jgl a7 § Sraew gy swafedt #1 sfeep, @ o {a, & a9+ ghm
3T T €, T ST T IEAT 8

Tqyade o SFq W, TRATSHAT ¥ FHAT [srareHe/oaTe] afed, & Aug &, ot s safaq strar aeae &
Tty fasfY & forw 1S 31T Sfe/sraT (A #3307 T9aT o770 FIS FIL/aET 97 gea1ea? qei (7 8, 5
Foreft o sohTe | 28 O F St srafedt 3 srfaraTed vyt wam;

dyads qfte Fear g &, v&6as 29 = # emgEs fFE G Gl oft @ & srafedt @
[sraTeHe/eTe] T e e & wfaetaa 7 2 1

gEatae oo & AeaTes & @67, Jqa® ArEted! ® [sareHe/mare] F1 fafes, areft, erfaqef, sifas
FeoTT HIUNT 3T T & atefaat it TeAT srorar qeqw IrieraTy, ST ff 719 gr, /e |

Fgfua "ateq T Reg st gewa & e avq 727 ¢ o & saar el anT 32 sees &1
ATerTT Tl g Sir/srerar et steaesh &1 s = §ufed T¥ AT ATSrawTe, TTiHe STaT I7aT 8l &;

Ty 7 IFT TRATSAT % daegl § T FLRIET FqT0, F¥, TAE T HT TAT 77 AT, (AT, 7208,
o, erfoat sie/sraaT arfEaat g s anrd, S off g, @ery arfarerhert v ey #7 <F 8 oY a9
THTOTTS o SATET ZI T UHT S7dT0 aF T adT T3 ST& a TITEHE, WAl AT Had, ST|T T ATHAT 2,
e ufer F ary (a6t AfRdere, gagtaest siv gt & gafse) sEtedt #iv siv srefefaat &
THET T ST T T 7, 6 ot araer 21, S Jaf adT |

FAT A sf/eraar TRASHT F dae § G | T4 et o= w1 A sraar arfer staar
arer Torelt ot srferfaarey, sy steamaer, smaer, STTa=eT (SFT §ufcd & TSI TaT STTEwgor =t fret
TAAT Gigd) HYaH 1T F a7 ST (AT TIT 8 TaT 7 f 39 qrHie gal g |

@i SR 9T T T2
ATATIAT AT G F dexefia Maferfaa Rafaat § vaas ot 9% it Rafa % fasta qa=m s
Tyad® 927 7.1 ® Afase qauamafe & Jiae [(rureHe/oare] Taer F o qum Feer a9 § |9 T@ar § dA9ar

STTEERTOT % 9T GOATSET o G0l & T80T Yhe [ohd T a5 997 & Hiay TRATSAT Hi FAed F7T §
FAEA TEAT | TH U0 F T | T9T F o G912 st &7 o7 urede sware A fRufa & g o asf

fafagemt, ga-giawst shw gfegrst £t sTaeasi F 9T g w6 & F g1, ST 98t % S ggaid g § oY
Sree o J9TI SHTorTEr S SRS ST, St f /e g, qeAw arieeRTr gy Sy T g
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(ii)

9.2

(i)

(ii)

9.3

10.

11.

12.

Aferfea & ITAE AT 39S siqud ad =AAl ¥ar ATt F oFfiT "9add & gsiiwor & Head srar
TTE g0 o FTRT faT & =9 § IHHT FILETE FT THATIA AT |
ST A aE (AT % Said Gaads 1T I & ATA |, AEfedt [Mfoiad HT gHare g :

HqYFTT T T AT FIAT, ST HTAAH G ART 6T TE 2T, AF &7 | A Safedt o w77 a1 2,
AT (AHTIT ATSACAS 1 T Hh eI | G FAT 2 Tt satedt, f5ar Bret =7 6, ARt A
T, AT

srafedt & 9T F FT GHTS FA F AFCT R | T ATHA | FAGdF HT AITEHS 6 H7T 6 G99 § Arafadr
T g ary wfer et § Mytha sarsr & a7 a7 sare afga Sarets @11 # et gy o saa BT oft o
% ST STaT it g |

uveq T, STet smafedt afaisaT & e s72ram F3% i J9Ted Fe T HT T8l TEdT, IH qvade g Fed
& T |TE % forw Mt § Maiia a2 o s 99 9% star frar SR Ste % @vEde g [HareH /e
FeolT Al & [T STaT, H9ade gIT 4TS aF g4 & 45 fam #7 srafyr & fraw swafedt v 397 grm |

et a9 9@ 61 (*9d & q9AT SR, 4 Aot geqi afeq git-

() =T safedt 8% a1 HRT AT TSET F ATER TIGqH, FET AT 6T S 9% T — T,
H HaE § STt H GAAT ST 6 ST 6 FTASE, AT qgl FdT &, Al SAatedt G9ads Hl =aw1i §
et 2% & srraed i 9% ST T SFTATT H2A 7 a7 AT |

(i) ¥ gHAEg FAAl F ST Aefedt 39 999 | Jaq% § AT F a7 | A qE o
arfer i srater & forw o Far &, A9ad® sated! & Te7 § sated [SMaTeHe/wTe] T T8 HT qFal g 3
FERT T AT AT AT AT FSTAT 5 T9ATT AT T FT AT T FAT FA 3T TAATT T8
FT TATT BT SATOAT | Ford o, T9ad® UH G099 F 9 & F9 o9 a7 @ 0 96799 & a0 J
ArafedT T g T |

FIAT AYTEHT FT FEATAL

Ty FLL & T 1.2 F STIATL SATatedt & [SraTeHe/oare] it Shied it T 1 I g 9, gearaon oo

freaTiad T ST SrfEre_T srATorTr SR HHTI HTOra S, StEr oft AT 21, °F ST g i e 7 3 "Eie

& e, FET & H AT AtaarsT FET F QU siatedt 7 [STITEHe/wTe] & TaTiHed HT geaiaLul FHr

[oewq T2 T, Tareiiar fafer & sroma &, w@vades grer AT TR S9TOrTs F ST g il g | d 19 e & Hiaw

ArEfedt & 787 | gEara ey Ao Aearfed w0 ] | Jom, Jfe sEtedt g=r § Sfeaad sater # Haw =9

Q[ S/AAAT GSHIW AT ST FA H TAFRA Tgal &, Aafedt q9adsd H a8 a6 geaiay [aad &

ST T T o T AT T 17 & S e siatedt gy G9aae &l S he0 TATL ¥ T8 e &l

AT gl T (&= ST |

FIAT WAA/AATEHS/TRATSIAT FT AT

RATSAT % THTIA YHIOTTS ST g9 U2 safefaai it Teqm i qRIISHT % ST2eqo &1 F1d §i9 4 aF

Tyads aRFET ® sfeard a0 T w3 Aeiea & & forr SEE g | UE e it anTd

[sTaTeHe/wATE] T FeA hiwd | AT F AT AE G

AT TR ;

77 weafa g o flt dw=mrens 3w srorar w100, orar srEr aret F Iudst s vE A § geataa
Tt T o e "vad® g T o a1fied F AT #, Feer a9 i arg § 5 (q7) 99 f qafy
AT srafedT gTT HYad & €A § A1 9 9%, F¥ade w1 Tg aTrred g 6 ag 30 () a7 & ofaw fo=r
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13.

ToReT ST9T 3 TR I 7 T FS, ST G & UHT Tater & Hae UH q61 7 I FA § TR g il
et #, sreqee smafedt stferfaae & sfava TATSTaTaa qire & ST Afdqid JTed He & 97 g |

T ¥ for rardde ® gaer T Sfhre

AT/ ATLEAT USTEN/AE et 7 66T FT a9 SAqeeA a0 Y9 F3 & forg a4 Fma &=,
ATSTi/aT qTfEeT, OTT Tl § ST AT ATdatad At § ST satedy swatefadt it HEAT /e rTar
LA USTHT T [SATERE/TATE] ST 38 [ohelt 9T 7 fAferad g=ar & 99=7q o 1 F7 & aHe 997

F I TAT FA I 6T TAAT I FT TgHd 8, ST a T Rt steram 7 g7 S, arfer et 3o & g
STT |4 |

14, ITANT ;

TS 3T FAT &= BT ST : qg@T (A1) 37 747 &, T F a1, S
(TS T ATH) F fraw Rod &, A1 O St s qArsh € wArs % forg At frr o, afEe T
e SU-T29, TEWRIET, S ST 6 Fedl, -0 I o, T8 Fell, T-TaTd ¥ qaT Hedl, AU-98F T80 37
STFIU TATI TAT T AFM F ATHTT AT AT ITANTT A ol AT Aot v | radr v e off &,
STr T 2T, & AT T 6 w9 § WA B T S w6 e d G4 el Y @@l w1 START gl He

2T STuA ST Iy e At gy TE-ETa HAT TSI FA (o7 ST T Ay H9 g SYANT & o
aretera T StToam |

15. AITHE F HET | FHAT FATATAT

15.1

15.2

15.3

16.

FAA AT BT FAE AT 12 F eI FooolT A7 F TLAT FIAT AT I (AIEHE [ J-TT) FT A=t WA AT
Rafy & = F e scaeardY SR ST a8 A off UHT #1780 SO q7qET FRU ST u¥ srerET 99 e iy il
(raTERE [ s-Ee) vt Hfea, forwel, smw wredt, FINERT, af=red &=, YT 721&T sgrd 1 g+ gr, e
et wrferamer & fareft fafer srerar st &7 Seaee g7 @&dr g1 oT9ar (ATeHe/ q@e) ¥ aiadd s9ar
AT &1 AAAT ITH JETF 1 TAT THH ATF-ATT (AR / -ET), T <1l e FrarsEt, awd, ara,
TS &Y TEH S SURLUT ATAT THE Ha(erd ATHIT Hl Tl TAT 0 92 3 TT AR i fafa & @
ST 3EeRT AT ST IugEd Rafa & T i ag gRfaa wom G aaw 1 26, smag oty @ Gl of a6
T efq T 2 37orar 7 Srfey | 98 92 |

THE AT, ST Tg TA <AT g, A9AFT FAT g 3N AT <aT & T a8 9a= &1 ArFia / ST 9¢ 794w
TS % ATl 9T 9 TRt off ©19 o7, THH 9a & v a7 3| &A1 92 FIs 1998/ 17 Jed’, [
TERTET, TATE ATHAT 27T Frsmae araaft Scamie A8l SeTTusT | et argdt Sramet 6 41 Thr srorar st &
LY i FY UTr ft T2 sraer srerar argdt uleraer T syt RStz § #rg afiadd 98t w1 | 76w srfa i,
AL (ATTEHE [ @) | TS SATEGHOT ATAT SAATT FTHATT FT G Tl H AT WA 6 AH T
sroraT HEr § S WY AT @ @ | A (rareHe / -Ee) f el s w7 - aqg) faw aaa G
T w1 AT qET 2T |

AEET HIAaT FIT HEATAd R TOTferdt & SqET 6 e 91T 6l TsT a=ron i faata s
SIY THH TLAT SMEST 69 FIT (AT Al €9 377 / 94T T@-3@Td USiel, TH F1F H HA | aael et off
wated FRafaat F1 ST FTF | T g aTell et g1 srorar exfar o forw foresam grem

et gTer fAter, seEeTe Tt &7 AT

a7 TRATSAT 9¥ AN aT fafet, ey, SR, steEae i @ st # T (srede / §-ET) *
Aree o forT 20 e U gEATeT T TG 2 |
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17. srfafem fMAwtor

18.

19.

20.

21.

22.

23.

24.
241

HYadF a8 T3 adT g o 397 = Afafaaa & aur =7 F f T saaear F 7 SrewT a9 IRt gren
AHITRT 37T Tohe T T qaa-Ta90, F-3he T, T Fa T4 i AfAceri, qa-giaamst siw giagrsi
TeATA TRATSHAT # Foheft ff T2 9 IHhr ST 9@t sTfafed S3anTst & a1 H7 HIS ATTRT Tal 8 |
HIada HIGIST FTET THT TRl HT

HIAF TH FIL F gl AT F 7%, g [ITEHE / WAle [ WAA] T HIS Agl HAT TAAT THTE Al T@IT 3T
Tfg THT A STTAT TATL AT ST g A2AAT Ieqe FhaT SI1aT &, 99 =7 987 Tga et o= fafer # fAfga

et #E off e g gu ot 99 emEdt F afga ST {1 UH 2GS Sfgar YA TNiad et Her
S| TaT (srrede [ wiie / 9a) P g At a9 wTEe R g

HUTEHE TATTHCATIARIE SATATIT (T T F0)

TYAAF o ATt T 7g drearad a7 g & a9y =7 7 gfarser = TTaLTT
F ATET 2 | [FUAT ST AUTEHE EATIHAtdmTT Aty seafate #3] F T TR
fafere fafert / fafaaet 7 srgurer 2ot gu ased® 1]

LRI TS

Ty G A&l &l g FL FUTIT Fd gU TAAqT STAAT SATEST hl AT F FATEARIET FHF A5l FdT, ST qF
gl AT AT, el grer WA A arE ® 30 o F ofraw wft st aftd =w e uw gEanew a8 w7
TAT Y TH AT AL 2qT gAY, HIAdF FIT S FHT GAAT & AT €, AT qFfeerd Troreere
----- (IT-TRreeTe 7 waT for) F arH ek Usteheor g sufearfa T8t a1 Smar | afy swedy, swedy gy THehy
aTta & 30 fa F fia¥ =0 F FT FA AT AYGdE Kl o § TAEA 2 SATAT 8, ST ATAT HIadah gIer ST
FAT GEAT & AT, qTSHF TS0 & [0 IT-TOeE % qHeT Tqd aidl &, ad Gaad® FHT &l TL FIA &
T sradt 1 U Al 0, ST w7 AT sradt grer geent ar o arie & 30 foF F T a9 g A ar

ST F ATAEA AT TF ATAT STUIT T ST FIT Teeht it iy afga asft s wwfar swedt #r famr Gt
SATST AT AT TTFLr 3 AT &F STTuAf |

Y L
Tg FL TET AqH=AT Aied THehT (AuFaeq & dag | TeAT & I+ qHI FILC a497q7 g 3 3Fq AqEHE /
oAl [ A ST AT AT g1, F Faer § 9l % = § A A G077 i< =7 a4} q9=1, Fre o7 947 qgafq,
A T HLTL, SATeeH T, TATATL, SATEAT3A (I g1 AT T T, IR SATHH 2T & |

LTS FLA HT AT

Tg FAL hdel Tel 1 fortaa agata 7 gentara ram ST aar g |

TH FOX F ST AGE/ATE F SAETEIT I A1

Tg TICE &  SATHT TAT 8 ¥ 8% Tl & o= S w2 g 6 =08 [iga aft Susy i [srede/wie] F gy
T ZHE Avasia adt Aearary i TRISET Siar F qrer #§ (TR / wie) % arw o fRet srefeat 1w
THTT & 8 AR g1 &Y % fo&g Tad« 1" g St F T et oY TATSH[ & (o7 (Ta1éde/ Wie) % a1 Saq
EIREIRELEAIY SR

B T AN HA B HHAT 7=

Tyade 9= wataas & faar T q@atug F =0 F7 § Metfad soe sl § 37 & Fae & o s +

TTATT FT BIed Tigd AT AT (STATH-T) F AL AT Tal FEd T A % Ioed o Fl AT FT
THAT & | g Tt FoFa T € i et Taa "gud g o et sadt o wrwer § gvwads g R waw w

Y et oY sadt & o g 3ereewr #if a3 A6l <°T ST 9%dT 2 |
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242

25.

26.

27.

28.

29.

30.

31.

et ofF T srerat forelt srafer & form orfeat it & & st & o1 STadm Tol® YTaeT_ &1 a0 F e |
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MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION
NOTIFICATION
New Delhi, the 31st October, 2016

G.S.R. 1027(E).—n exercise of the powers conferred by clause {lgub-section (2) of section 84 read with
section 13 of the Real Estate (Regulation and @weént) Act, 2016 (16 of 2016), the Central Govezntnhereby
makes the following rules, namely: —

CHAPTER |
PRELIMINARY

1. Short title and Commencement—(1) These rules may be called the Dadra and Néigasweli Real Estate
(Regulation and Development) (Agreement for SalgeR& 2016.

(2) They shall come into force on the date of tpeiblication in the official Gazette.
2. Definitions.— In these rules, unless the context otherwise regpir
(a) “Annexure” means an annexure appended to thesg rule
CHAPTER Il
AGREEMENT FOR SALE

3. Agreement for sale— (1) The Agreement for Sale to be executed betwieeptomoter and the allottee shall be
in the form as per Annexure.

(2) Any application letter, allotment letter, agreemenmtany other document signed by the allotteeespect of
the apartment, plot or building, as the case mayher to the execution and registration of therdgment for
Sale for such apartment, plot or building, as tasecmay be, shall not be construed to limit thatsigand
interests of the allottee under the Agreement fale Sr under the Act or the rules or the regulaiomde

thereunder.
ANNEXURE
[See rule 3]
AGREEMENT FOR SALE
This Agreement for Salg Agreement’) executed on this __ (Date) dayof _ (Mon#9)

By and Between

[If the promoter isa company]

(CIN no. ),na@paay incorporated under the provisions of the Camigs

Act, [1956 or 2013, as the case may be], havingatsstered office at and its

corporate office at (RAN ), represented by its authorizedasigy
(Aadhar no. ) authorizedvide board resolution dated

hereinafter referred to as Brerhoter” (which expression shall unless repugnant to thetext or
meaning thereof be deemed to mean and includadtessor-in-interest, and permitted assigns).
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[OR]
[If the promoter isa Partnership firm]

, a partnership firm regidtunder the Indian Partnership Act, 1932, haitmgrincipal
place of business at PAN ( ), represented by its authdizatner

, (Aadhar no. ) authorizedvide ,
hereinafter referred to as thBeromoter” (which expression shall unless repugnant to thatext or meaning thereof be
deemed to mean and include the partners or pddnéne time being of the said firm, the survivarsurvivors of them
and their heirs, executors and administrators @fdhkt surviving partner and his/her/their assigns)

[OR]
[If the promoter isan Individual]
Mr. / Ms. , (Aadhar no. ) son / daughter of , aged
about , residing at ,  (PAN ),

hereinafter called thePromoter” (which expression shall unless repugnant to thetext or meaning thereof be deemed
to mean and include his/her heirs, executors, agtmitors, successors-in-interest and permitteidass

AND

[If the Allottee isa company]

, (CIN no. ) a company incorporated under the provisidrnthe
Companies Act, [1956 or 2013, as the case mayHae]ng its registered office at ,
(PAN ), represented by its authorizeignatory, , (Aadhar no.
) duly authorizete board resolution dated , hereinaftéerredd to as the

“Allottee” (which expression shall unless repugnant to thrgtext or meaning thereof be deemed to mean ahadméts
successor-in-interest, and permitted assigns).

[OR]
[If the Allottee is a Partnership]

, a partnership firm registered wtite Indian Partnership Act, 1932, having its gipal place of
business at , (PAN eplesented by its authorized partner, , (Aadhar
no. ) authorizagede , hereinafter reféored the Allottee”
(which expression shall unless repugnant to théesbvror meaning thereof be deemed to mean anddadle partners
or partner for the time being of the said firm, thervivor or survivors of them and their heirs, @xers and
administrators of the last surviving partner argltier/their assigns).

[OR]

[If the Allottee isan Individual]

Mr. / Ms. , (Aadhar no. ) son / daughter of , agedt

, residing at , (PAN ), hereinafter cahed
“Allottee” (which expression shall unless repugnant to thetext or meaning thereof be deemed to mean ahadiec
his/her heirs, executors, administrators, successeinterest and permitted assigns).

[OR]
[If the Allotteeisa HUF]
Mr. (Aadhar no. ) son of ed agout for self and as the
Karta of the Hindu Joint Mitakshara Family known_as HUF, having its place of businegsitience at

, (PAN ), hereinaftéerned to as the Allottee” (which expression shall unless
repugnant to the context or meaning thereof be ddeim mean and the members or member for the teimeglof the
said HUF, and their respective heirs, executomimidtrators and permitted assigns).

[Please insert details of other allottee(s), in case of more than one allotteg]

The Promoter and Allottee shall hereinafter collety be referred to as théarties’ and individually as aParty”.
DEFINITIONS:

For the purpose of this Agreement for Sale, urlesontext otherwise requires,-

(a) “Act” means the Real Estate (Regulation and Devalempt) Act, 2016 (16 of 2016);

(b) “appropriate Government” means the Central Govenime
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(c) “Rules” means the Real Estate (Regulation and Dgewveént) (General) Rules, 2016 made under the Retakds
(Regulation and Development) Act, 2016;

(d) “Regulations” means the Regulations made undeRtad Estate (Regulation and Development Act, 2016;
(e) “section” means a section of the Act.
WHEREAS:

A. The Promoter is the absolute and lawful owner d&fta nos./ survey nosRIgase insert land details as per local
laws] totally admeasuring square mstiuated at in Tehsil & District
(“Said Land") vide sale deed(s) dated registered asngéots no. at the office of the
Sub-Registrar;

[OR]

(“Owner”) is the absolute anduaawner of [khasra nos./ survey nosjdase insert land
details as per local laws]| totally admeasuring square mesituated at in Tehsil &
District Gaid Land’) vide sale deed(s) dated registered asmeéots no.

at the office of the Sub-Registrar. Then@&wand the Promoter have entered into a [collaioord
development / joint development] agreement dated registered as document no. theat
office of the Sub-Registrar;

B. The Said Land is earmarked for the purpose of mgldh [commercial/residentialty other purpose] project,
comprising multistoried apartment buildingsl finsert any other components of the Projects] and the said
project shall be known as * Pr¢ject”);

[OR]

The Said Land is earmarked for the purpose of gdiottievelopment of a [commercial/residengiay/other purpose]
project, comprising plots amus§rt any other components of the Projects] and the said project shall be
known as Rtoject”):

Provided that where land is earmarked for anytustnal development the same shall be used faetlpurposes
only and no commercial/residential developmentidtalpermitted unless it is a part of the plan appd by the
competent authority;

C. The Promoter is fully competent to enter into thggeement and all the legal formalities with regpecthe right,
titte and interest of the Promoter regarding théd Saand on which Project is to be constructed hheen

completed;
D. The Plgase insert the name of the concerned competent authority] has granted the
commencement certificate to develop the Projade approval dated bearing registration no.

E. The Promoter has obtained the final layout plancsaned plan, specifications and approvals forRheject and
also for the apartment, plot or building, as theeceay be, from Pleasg
insert the name of the concerned competent authority]. The Promoter agrees and undertakes that it slooélmake
any changes to these approved plans except irt stiopliance with section 14 of the Act and othewd as

applicable;

F. The Promoter has registered the Project under tbeigions of the Act with the (Name ofidun
Territory) Real Estate Regulatory Authority at on under registration
no. ;

G. The Allottee had applied for an apartment in thej&ut vide application no. dated and
has been allotted apartment no. haanget area of square feet, type n ,o
floor in [tower/block/building] no. Building”) along with garage/covered parking no.
admeasuring square feet in the [Please insert the location of the garage/covered

parking], as permissible under the applicable law anprofrata share in the common area€@mmon Areas) as
defined under clause (n) of Section 2 of the fwtreinafter referred to as thégartment” more particularly
described irBchedule Aand the floor plan of the apartment is annexedtbeand marked &chedule B;

[OR]
The Allottee had applied for a plot in the Projgicte application no. dated haisd
been allotted plot no. having area of square feet and plot for garage/covered mpgrki
admeasuring square féeggplicable)] in the [Please insert the location of the

garage/covered parking], as permissible under the applicable law andoraf rata share in the common areas
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(“Common Areas) as defined under clause (n) of Section 2 ofAlee (hereinafter referred to as thBIbt” more
particularly described iBchedule A;

The Parties have gone through all the terms andittons set out in this Agreement and understoad rttutual
rights and obligations detailed herein;

[Please enter any additional disclosures/details];

The Parties hereby confirm that they are signing #hgreement with full knowledge of all the lawsgjles,
regulations, notifications, etc., applicable to Breject;

The Parties, relying on the confirmations, représgans and assurances of each other to faithéllige by all the
terms, conditions and stipulations contained is thgreement and all applicable laws, are now vgllia enter into
this Agreement on the terms and conditions appegdrémeinafter;

In accordance with the terms and conditions setrotitis Agreement and as mutually agreed uponnoytetween
the Parties, the Promoter hereby agrees to selttendllottee hereby agrees to purchase the [ApamtiRlot] and
the garage/covered parking (if applicable) as d$igeicin para G.

NOW THEREFORE, in consideration of the mutual representations, covenants, assurances, promises and
agreements contained herein and other good and valhle consideration, the Parties agree as follows:

1.
1.1

1.2

TERMS:

Subject to the terms and conditions as detailatimAgreement, the Promoter agrees to sell tAtlwtee and
the Allottee hereby agrees to purchase, the [ApartfRlot] as specified in para G.

The Total Price for the [Apartment/Plot] based twe ttarpet area is Rs.

(Rupees onlptal Price") (Give break up and description):
Block/Building/Tower no. __ Apartment ng.Rate of Apartment per square feet*
Type
Floor

Total price (in rupees)

*Provide break up of the amounts such as cost aftagent, cost of exclusive balcony or verandahsareast of

exclusive open terrace areas, proportionate costomfimon areas, preferential location charges, taxes

maintenance charges as per para 11 etc., if/facaplgl.
[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

[OR]
Plot no. Rate of Plot per square feet*

Type

Total price (in rupees)

*Provide break up of the amounts such as costatf proportionate cost of common areas, taxes, terzémce
charges as per para 11 etc., iflas applicable.
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1.3

1.4
15

1.6

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

Explanation:

0] The Total Price above includes the booking amowid py the allottee to the Promoter towards the
[Apartment/Plot];

(i) The Total Price above includes Taxes (consistingarfpaid or payable by the Promoter by way of

Value Added Tax, Service Tax, and Cess or any ctimsitar taxes which may be levied, in connection
with the construction of the Project payable by Bremoter, by whatever name called) up to the date
of handing over the possession of the apartmentiplthe allottee and the project to the assogciabib
allottees or the competent authority, as the camsghbme, after obtaining the completion certificate:

Provided that in case there is any change / madifin in the taxes, the subsequent amount payable b
the allottee to the promoter shall be increasedéred based on such change / modification:

Provided further that if there is any increaselip taxes after the expiry of the scheduled date of
completion of the project as per registration wtk Authority, which shall include the extension of
registration, if any, granted to the said projegttiee Authority, as per the Act, the same shall ot
charged from the allottee;

(iii) The Promoter shall periodically intimate in writitg the Allottee, the amount payable as stated)in (
above and the Allottee shall make payment demaryethe Promoter within the time and in the
manner specified therein. In addition, the Prometell provide to the Allottee the details of thads
paid or demanded along with the acts/rules/notifics together with dates from which such
taxes/levies etc. have been imposed or becometigéiec

(iv) The Total Price of [Apartment/Plot] includes recgvef price of land, construction of [not only the
Apartment but also] the Common Areas, internal tguaent charges, external development charges,
taxes, cost of providing electric wiring, electticdnnectivity to the apartment, lift, water linach
plumbing, finishing with paint, marbles, tiles, depwindows, fire detection and firefighting equigmt
in the common areas, maintenance charges as ef pastc. and includes cost for providing all other
facilities, amenities and specifications to be jled within the [Apartment/Plot] and the Project.

The Total Price is escalation-free, save and exucepeases which the Allottee hereby agrees to gag, to
increase on account of development charges payalttee competent authority and/or any other inaeas
charges which may be levied or imposed by the coempeauthority from time to time. The Promoter
undertakes and agrees that while raising a demandhe Allottee for increase in development charges,
cost/charges imposed by the competent authorititlse Promoter shall enclose the said
notification/order/rule/regulation to that effedbag with the demand letter being issued to thetédle, which
shall only be applicable on subsequent paymentsidid that if there is any new imposition or irase of any
development charges after the expiry of the scleeddate of completion of the project as per regjistn with

the Authority, which shall include the extension refistration, if any, granted to the said projbygtthe
Authority, as per the Act, the same shall not bergéd from the allottee.

The Allottee(s) shall make the payment as per gyrent plan set out iBchedule C(“*Payment Plar?).

The Promoter may allow, in its sole discretion,edate for early payments of installments payablehsy
Allottee by discounting such early payments @ _ % per annum for the period by which the respective
installment has been preponed. The provision floméhg rebate and such rate of rebate shall natuiigect to
any revision/withdrawal, once granted to an Alletby the Promoter.

It is agreed that the Promoter shall not make alditians and alterations in the sanctioned plaagut plans
and specifications and the nature of fixturesjnfis and amenities described herein at Scheduleatidl
Schedule ‘E’ (which shall be in conformity with thevertisement, prospectus etc., on the basis wivdale is
effected) in respect of the apartment, plot ordind, as the case may be, without the previougemitonsent
of the Allottee as per the provisions of the AcbWded that the Promoter may make such minor aufditor
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1.7

1.8

1.9

1.10

1.11

alterations as may be required by the Allotteesumh minor changes or alterations as per the poméf the
Act.

[Applicablein case of an apartment] The Promoter shall confirm to the final carpetaatfeat has been allotted to
the Allottee after the construction of the Buildilsgcomplete and the occupancy certificate* is tgdrby the
competent authority, by furnishing details of theges, if any, in the carpet area. The total gragable for

the carpet area shall be recalculated upon coniomdy the Promoter. If there is reduction in tapet area
then the Promoter shall refund the excess moned lpaiAllottee within forty-five days with annualtarest at

the rate prescribed in the Rules, from the datervgueh an excess amount was paid by the Allottebete is

any increase in the carpet area, which is not rti@e three percent of the carpet area of the apattrallotted

to Allottee, the Promoter may demand that fromAliettee as per the next milestone of the Paymédan Rs
provided inSchedule C All these monetary adjustments shall be madeeasame rate per square feet as agreed
in para 1.2 of this Agreement.

Subject to para 9.3 the Promoter agrees and ackdges$, the Allottee shall have the right to the
[Apartment/Plot] as mentioned below:

0] The Allottee shall have exclusive ownership of iiygartment/Plot];

(i) The Allottee shall also have undivided proportienahare in the Common Areas. Since the share /
interest of Allottee in the Common Areas is undéddand cannot be divided or separated, the Allottee
shall use the Common Areas along with other ocdspanaintenance staff etc., without causing any
inconvenience or hindrance to them. It is clarifibdt the promoter shall hand over the common areas
to the association of allottees after duly obtagnthe completion certificate from the competent
authority as provided in the Act;

(iii) That the computation of the price of the [Apartnieldt] includes recovery of price of land,
construction of [not only the Apartment but alsb¢ tCommon Areas, internal development charges,
external development charges, taxes, cost of pirmyidlectric wiring, electrical connectivity to the
apartment, lift, water line and plumbing, finishingth paint, marbles, tiles, doors, windows, fire
detection and firefighting equipment in the comnameas, maintenance charges as per para 11 etc. and
includes cost for providing all other facilitiesnanities and specifications to be provided withia t
[Apartment/Plot] and the Project;

(iv) The Allottee has the right to visit the projecedid assess the extent of development of the prajet
his apartment/plot, as the case may be.

It is made clear by the Promoter and the Allottegeas that the [Apartment/Plot] along with __
garage/covered parking shall be treated as a simgdjlé@sible unit for all purposes. It is agreeathhe Project is
an independent, self-contained Project coverings#ie Land and is not a part of any other projectame and
shall not form a part of and/or linked/combinedhaéiny other project in its vicinity or otherwisecept for the
purpose of integration of infrastructure for thenbfit of the Allottee. It is clarified that Projes facilities and
amenities shall be available only for use and enjayt of the Allottees of the Project.

The Promoter agrees to pay all outgoings befonestearing the physical possession of the apartrt@iihe
Allottees, which it has collected from the Allotsedor the payment of outgoings (including landtcgsound
rent, municipal or other local taxes, charges fatew or electricity, maintenance charges, includimgytgage
loan and interest on mortgages or other encumbsamcel such other liabilities payable to competent
authorities, banks and financial institutions, vhare related to the project). If the Promotersf& pay all or
any of the outgoings collected by it from the Aléss or any liability, mortgage loan and interestéon before
transferring the apartment to the Allottees, thenkuter agrees to be liable, even after the transfethe
property, to pay such outgoings and penal chaifjasy, to the authority or person to whom they pagable
and be liable for the cost of any legal proceedimbiEh may be taken therefor by such authorityenspn.

The Allottee has paid a sum of Rs. (Rupees only) as
booking amount being part payment towards the TBtede of the [Apartment/Plot] at the time of apption

the receipt of which the Promoter hereby acknowdsdgnd the Allottee hereby agrees to pay the réngain
price of the [Apartment/Plot] as prescribed in ®@&yment Plangchedule Clas may be demanded by the
Promoter within the time and in the manner spetifieerein:

Provided that if the allottee delays in paymentdmg any amount which is payable, he shall bediablpay
interest at the rate prescribed in the Rules.

MODE OF PAYMENT:

Subject to the terms of the Agreement and the Premabiding by the construction milestones, theoitdle
shall make all payments, on written demand by th@m®ter, within the stipulated time as mentionedha
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3.2

Payment Plangchedule C]through A/c Payee cheque/demand draft/bankers ehequonline payment (as
applicable) in favour of * payable at .

COMPLIANCE OF LAWS RELATING TO REMITTANCES:

The Allottee, if resident outside India, sHadl solely responsible for complying with the nsegg formalities
as laid down in Foreign Exchange Management Ac@91®eserve Bank of India Act, 1934 and the Ruleb a
Regulations made thereunder or any statutory ament{s) modification(s) made thereof and all other
applicable laws including that of remittance of pent acquisition/sale/transfer of immovable prapsrin
India etc. and provide the Promoter with such pssioh, approvals which would enable the Promotéulfdl

its obligations under this Agreement. Any refun@nsfer of security, if provided in terms of the rAgment
shall be made in accordance with the provisionEarkign Exchange Management Act, 1999 or the statut
enactments or amendments thereof and the RulefRegdlations of the Reserve Bank of India or anyeth
applicable law. The Allottee understands and agtieasin the event of any failure on his/her parcomply
with the applicable guidelines issued by the Res&ank of India, he/she may be liable for any actiader the
Foreign Exchange Management Act, 1999 or other Esnapplicable, as amended from time to time.

The Promoter accepts no responsibility in mdga matters specified in para 3.1 above. Thetfdishall keep
the Promoter fully indemnified and harmless in tlegard. Whenever there is any change in the netséde
status of the Allottee subsequent to the signinghef Agreement, it shall be the sole responsibitif the
Allottee to intimate the same in writing to the Riater immediately and comply with necessary fortigiif
any under the applicable laws. The Promoter shatl e responsible towards any third party making
payment/remittances on behalf of any Allottee andthsthird party shall not have any right in the
application/allotment of the said apartment appfi@dherein in any way and the Promoter shall lseirgy the
payment receipts in favour of the Allottee only.

ADJUSTMENT/APPROPRIATION OF PAYMENTS:

The Allottee authorizes the Promoter to adjust/appate all payments made by him/her under any (s¢ad
dues against lawful outstanding of the allotteeiresjathe [Apartment/Plot], if any, in his/her naraad the
Allottee undertakes not to object/demand/directRhamoter to adjust his payments in any manner.

TIME IS ESSENCE:

The Promoter shall abide by the time schedule dongleting the project as disclosed at the timeegfstration
of the project with the Authority and towards harglover the [Apartment/Plot] to the Allottee and tommon
areas to the association of allottees or the camnpeliuthority, as the case may be.

CONSTRUCTION OF THE PROJECT/ APARTMENT:

The Allottee has seen the proposed layout plargifipstions, amenities and facilities of the [Apagnt/Plot]
and accepted the floor plan, payment plan and pleeiications, amenities and facilities [annexeoingl with
this Agreement] which has been approved by the ebemp authority, as represented by the Promotee. Th
Promoter shall develop the Project in accordandé thie said layout plans, floor plans and spedifices,
amenities and facilities. Subject to the termsia Agreement, the Promoter undertakes to strattige by such
plans approved by the competent Authorities and sihgo strictly abide by the bye-laws, FAR and sign
norms and provisions prescribed by the [Please insert the relevant Sate laws] and shall not have
an option to make any variation /alteration / mindifion in such plans, other than in the mannevigesl under
the Act, and breach of this term by the Promoteil slonstitute a material breach of the Agreement.

POSSESSION OF THE APARTMENT/PLOT:

Schedule for possession of the said [Apartment/Plot The Promoter agrees and understands that timely
delivery of possession of the [Apartment/Plot] te tallottee and the common areas to the associafion
allottees or the competent authority, as the casg b, is the essence of the Agreement. The Prorasseres

to hand over possession of the [Apartment/Ploth@lavith ready and complete common areas with all
specifications, amenities and facilities of thejgecb in place on , unless thedelsy or
failure due to war, flood, drought, fire, cyclomarthquake or any other calamity caused by nafigetimg the
regular development of the real estate projectri¢&dviajeure”). If, however, the completion of theoject is
delayed due to the Force Majeure conditions thenAtliottee agrees that the Promoter shall be edtitb the
extension of time for delivery of possession of {Agartment/Plot], provided that such Force Majeure
conditions are not of a nature which make it imgmesfor the contract to be implemented. The Aetagrees
and confirms that, in the event it becomes impdssitr the Promoter to implement the project dud-toce
Majeure conditions, then this allotment shall stéeninated and the Promoter shall refund to tHetisle the
entire amount received by the Promoter from thetmiént within 45 days from that date. The promateall
intimate the allottee about such termination asti¢lairty days prior to such termination. Afterueél of the
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7.2

7.3

7.4

7.5

7.6

money paid by the Allottee, the Allottee agreed ti she shall not have any rights, claims etairesg the
Promoter and that the Promoter shall be releasgdiisnharged from all its obligations and liabdgiunder this
Agreement.

Procedure for taking possession- The Promoter, upon obtaining the occupancy fazate* from the
competent authority shall offer in writing the pession of the [Apartment/Plot], to the Allotteetémms of this
Agreement to be taken within two months from thagedf issue of occupancy certificate. [Provideat,tin the
absence of local law, the conveyance deed in fawbtlre allottee shall be carried out by the pranaetithin 3
months from the date of issue of occupancy ceatidic The Promoter agrees and undertakes to indigtina
Allottee in case of failure of fulfilment of anyf dhe provisions, formalities, documentation ontpafr the
Promoter. The Allottee, after taking possessiome@@) to pay the maintenance charges as deterrhingake
Promoter/association of allottees, as the case lmagfter the issuance of the completion certifidatethe
project. The promoter shall hand over the occupaeciificate of the apartment/plot, as the case bgyto the
allottee at the time of conveyance of the same.

Failure of Allottee to take Possession of [ApartmefPlot] - Upon receiving a written intimation from the
Promoter as per para 7.2, the Allottee shall tassession of the [Apartment/Plot] from the Promdigr
executing necessary indemnities, undertakings antl ether documentation as prescribed in this Agesg,
and the Promoter shall give possession of the [#pemt/Plot] to the allottee. In case the Allottedsfto take
possession within the time provided in para 7.2hsAllottee shall continue to be liable to pay nteirance
charges as specified in para 7.2.

Possession by the Allottee After obtaining the occupancy certificate* and thizug over physical possession of
the [Apartment/Plot] to the Allottees, it shall e responsibility of the Promoter to hand over rteeessary
documents and plans, including common areas, tagkeciation of Allottees or the competent authipas the
case may be, as per the local laws. [Provided ihadhe absence of any local law, the promoterldtaidover
the necessary documents and plans, including cormaneas, to the association of allottees or the evemp
authority, as the case may be, within thirty ddysrabtaining the completion certificate].

Cancellation by Allottee — The Allottee shall have the right to cancel/ditow his allotment in the Project as
provided in the Act:

Provided that where the allottee proposes to camitetiraw from the project without any fault of tbeomoter,
the promoter herein is entitled to forfeit the bimgkamount paid for the allotment. The balance amai
money paid by the allottee shall be returned byptisenoter to the allottee within 45 days of suchaedlation.

Compensation —The Promoter shall compensate the Allottee in cdsay loss caused to him due to defective
title of the land, on which the project is beinyel®ped or has been developed, in the manner aglpobunder
the Act and the claim for interest and compensatioder this provision shall not be barred by litiita
provided under any law for the time being in force.

Except for occurrence of a Force Majeure everthdfpromoter fails to complete or is unable to giessession
of the [Apartment/Plot] (i) in accordance with tleems of this Agreement, duly completed by the datcified
in para 7.1; or (ii) due to discontinuance of hisiness as a developer on account of suspensievaration of
the registration under the Act; or for any othexrsan; the Promoter shall be liable, on demandealiottees, in
case the Allottee wishes to withdraw from the Regjeithout prejudice to any other remedy availabdereturn
the total amount received by him in respect of[#heartment/Plot], with interest at the rate prelsed in the
Rules including compensation in the manner as gealiunder the Act within forty-five days of it bexaimg
due. Provided that where if the Allottee does ntgnd to withdraw from the Project, the Promotedligbay the
Allottee interest at the rate prescribed in theeRulor every month of delay, till the handing owdrthe
possession of the [Apartment/Plot], which shalplé by the promoter to the allottee within foriyef days of
it becoming due.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER:
The Promoter hereby represents and warrants talkbitee as follows:

0] The [Promoter] has absolute, clear and marketatiée vtith respect to the said Land; the requisite
rights to carry out development upon the said Land absolute, actual, physical and legal possession
of the said Land for the Project;

(i) The Promoter has lawful rights and requisite apalofrom the competent Authorities to carry out
development of the Project;

(i) There are no encumbrances upon the said Land &rtject;
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9.2

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)
(xi)

(xii)

[in case there are any encumbrances on the landderdetails of such encumbrances including any
rights, title, interest and name of party in or osech land]

There are no litigations pending before any Cotitaw or Authority with respect to the said Land,
Project or the [Apartment/Plot];

All approvals, licenses and permits issued by thagetent authorities with respect to the Projeat s
Land and [Apartment/Plot] are valid and subsistémgl have been obtained by following due process
of law. Further, the Promoter has been and shalyllaimes, remain to be in compliance with all
applicable laws in relation to the Project, saitd,aBuilding and [Apartment/Plot] and common areas;

The Promoter has the right to enter into this Agreet and has not committed or omitted to perform
any act or thing, whereby the right, title and ias# of the Allottee created herein, may prejudliciae
affected;

The Promoter has not entered into any agreemerstaferand/or development agreement or any other
agreement / arrangement with any person or paitty lespect to the said Land, including the Project
and the said [Apartment/Plot] which will, in any nmer, affect the rights of Allottee under this
Agreement;

The Promoter confirms that the Promoter is notriet! in any manner whatsoever from selling the
said [Apartment/Plot] to the Allottee in the mangentemplated in this Agreement;

At the time of execution of the conveyance deedRtamoter shall handover lawful, vacant, peaceful,
physical possession of the [Apartment/Plot] to Aflettee and the common areas to the association of
allottees or the competent authority, as the casgebms;

The Schedule Property is not the subject mattemgfHUF and that no part thereof is owned by any
minor and/or no minor has any right, title and miaver the Schedule Property;

The Promoter has duly paid and shall continue tp grad discharge all governmental dues, rates,
charges and taxes and other monies, levies, impasitpremiums, damages and/or penalties and other
outgoings, whatsoever, payable with respect tostid project to the competent Authorities till the
completion certificate has been issued and possesdiapartment, plot or building, as the case may
be, along with common areas (equipped with allgpecifications, amenities and facilities) has been
handed over to the allottee and the associati@llattees or the competent authority, as the camg m
be;

No notice from the Government or any other locatlyor authority or any legislative enactment,
government ordinance, order, notification (incldamy notice for acquisition or requisition of thead
property) has been received by or served upon then®er in respect of the said Land and/or the
Project.

EVENTS OF DEFAULTS AND CONSEQUENCES:

Subject to the Force Majeure clause, the Promdtall e considered under a condition of Defaultthia
following events:

@0

(ii)

Promoter fails to provide ready to move in possessif the [Apartment/Plot] to the Allottee withihe
time period specified in para 7.1 or fails to coatelthe project within the stipulated time disctbsg

the time of registration of the project with thethority. For the purpose of this para, 'ready to/enim
possession' shall mean that the apartment shalh behabitable condition which is complete in all
respects including the provision of all specifioas, amenities and facilities, as agreed to between
parties, and for which occupation certificate aodhpletion certificate, as the case may be, has been
issued by the competent authority;

Discontinuance of the Promoter’s business as aloj@@eon account of suspension or revocation of his
registration under the provisions of the Act or thkes or regulations made thereunder.

In case of Default by Promoter under the conditiisted above, Allottee is entitled to the followin

@

(ii)

Stop making further payments to Promoter asaleded by the Promoter. If the Allottee stops mgkin
payments, the Promoter shall correct the situdtipcompleting the construction milestones and only
thereafter the Allottee be required to make the payment without any interest; or

The Allottee shall have the option of termiimg the Agreement in which case the Promoter dbmll
liable to refund the entire money paid by the A#etunder any head whatsoever towards the purchase
of the apartment, along with interest at the ratesgribed in the Rules within forty-five days of
receiving the termination notice:
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9.3

10.

11.

12.

13.

14.

Provided that where an Allottee does not intendwithdraw from the project or terminate the
Agreement, he shall be paid, by the promoter, ésteat the rate prescribed in the Rules, for every
month of delay till the handing over of the posgms®f the [Apartment/Plot], which shall be paid by
the promoter to the allottee within forty-five dagfsit becoming due.

The Allottee shall be considered under a conditibBefault, on the occurrence of the following etgen

0] In case the Allottee fails to make payments fo  consecutive demands made by the Promofsgras
the Payment Plan annexed hereto, despite havingibsged notice in that regard the allottee shall b
liable to pay interest to the promoter on the udanount at the rate prescribed in the Rules;

(ii) In case of Default by Allottee under the caimh listed above continues for a period beyond
consecutive months after notice from the Promotetthis regard, the Promoter may cancel the
allotment of the [Apartment/Plot] in favour of tidlottee and refund the money paid to him by the
allottee by deducting the booking amount and therést liabilities and this Agreement shall theraup
stand terminated. Provided that the promoter shtathate the allottee about such termination astlea
thirty days prior to such termination.

CONVEYANCE OF THE SAID APARTMENT:

The Promoter, on receipt of Total Price of the [Apgnt/Plot] as per para 1.2 under the Agreememn fthe
Allottee, shall execute a conveyance deed and gorkie title of the [Apartment/Plot] together with
proportionate indivisible share in the Common Areeithin 3 months from the date of issuance of the
occupancy certificate* and the completion certiécaas the case may be, to the allottee. [Providat in the
absence of local law, the conveyance deed in fawbtlre allottee shall be carried out by the pranaetithin 3
months from the date of issue of occupancy ceatific However, in case the Allottee fails to deptise stamp
duty and/or registration charges within the pemoeehtioned in the notice, the Allottee authorizes Biomoter

to withhold registration of the conveyance deedisther favour till payment of stamp duty and régitson
charges to the Promoter is made by the Allottee.

MAINTENANCE OF THE SAID BUILDING / APARTMENT / PROJ ECT:

The Promoter shall be responsible to provide aniditiaia essential services in the Project till thking over of
the maintenance of the project by the associatfallattees upon the issuance of the completiotifazte of
the project. The cost of such maintenance has inetrded in the Total Price of the [Apartment/Plot]

DEFECT LIABILITY:

It is agreed that in case any structural defeetnyrother defect in workmanship, quality or pramisdf services
or any other obligations of the Promoter as peratireement for sale relating to such developmelmtaaght to
the notice of the Promoter within a period of S/éli years by the Allottee from the date of handaowgr

possession, it shall be the duty of the Promoteettify such defects without further charge, witBio (thirty)

days, and in the event of Promoter’s failure taifiesuch defects within such time, the aggrieveltbitees

shall be entitled to receive appropriate compeasati the manner as provided under the Act.

RIGHT TO ENTER THE APARTMENT FOR REPAIRS:

The Promoter / maintenance agency /associationllatftees shall have rights of unrestricted accesallo
Common Areas, garages/covered parking and parkiages for providing necessary maintenance seraiceés
the Allottee agrees to permit the association dbtigles and/or maintenance agency to enter into the
[Apartment/Plot] or any part thereof, after dueic®tand during the normal working hours, unless the
circumstances warrant otherwise, with a view tariggit any defect.

USAGE:

Use of Basement and Service Aredd$ie basement(s) and service areas, if any, asebbcaithin the
(project name), shall be earmarked for purposes such as parking
spaces and services including but not limited &xtelc sub-station, transformer, DG set rooms, todend
water tanks, pump rooms, maintenance and servim@sofire fighting pumps and equipment’s etc. atitto
permitted uses as per sanctioned plans. The Adlatteall not be permitted to use the services aadsthe
basements in any manner whatsoever, other tham thasnarked as parking spaces, and the same shall b
reserved for use by the association of allotteamdad by the Allottees for rendering maintenanceises.
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15.
15.1

15.2

15.3

16.

17.

18.

19.

20.

21.

GENERAL COMPLIANCE WITH RESPECT TO THE APARTMENT:

Subject to para 12 above, the Allottee shall, afting possession, be solely responsible to niairitse
[Apartment/Plot] at his/her own cost, in good regaid condition and shall not do or suffer to baalanything
in or to the Building, or the [Apartment/Plot], tre staircases, lifts, common passages, corriginglation
areas, atrium or the compound which may be in tignleof any laws or rules of any authority or charg alter
or make additions to the [Apartment/Plot] and k&ep[Apartment/Plot], its walls and partitions, s®; drains,
pipe and appurtenances thereto or belonging theretmod and tenantable repair and maintain theesa a fit
and proper condition and ensure that the suppbeliies etc. of the Building is not in any way damdgor
jeopardized.

The Allottee further undertakes, assures and gteearthat he/she would not put any sign-board /erplaite,
neon light, publicity material or advertisement engl etc. on the face / facade of the Buildinganywhere on
the exterior of the Project, buildings therein @n@non Areas. The Allottees shall also not changectiiour
scheme of the outer walls or painting of the erteside of the windows or carry out any changehaéxterior
elevation or design. Further the Allottee shall rsibre any hazardous or combustible goods in the
[Apartment/Plot] or place any heavy material in dmnmon passages or staircase of the Building.Alloétee
shall also not remove any wall, including the oated load bearing wall of the [Apartment/Plot].

The Allottee shall plan and distribute its eledtitbad in conformity with the electrical systemstalled by the
Promoter and thereafter the association of allst@ed/or maintenance agency appointed by assatiafio
allottees. The Allottee shall be responsible foy lrss or damages arising out of breach of anyefaforesaid
conditions.

COMPLIANCE OF LAWS, NOTIFICATIONS ETC. BY PARTIES:

The Parties are entering into this Agreement fergtotment of a [Apartment/Plot] with the full kwtedge of
all laws, rules, regulations, notifications applitzito the project.

ADDITIONAL CONSTRUCTIONS:

The Promoter undertakes that it has no right toaradditions or to put up additional structure(syvemere in
the Project after the building plan, layout plaanaion plan and specifications, amenities andifies has been
approved by the competent authority(ies) and disdpexcept for as provided in the Act.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE:

After the Promoter executes this Agreement he shmit mortgage or create a charge on the
[Apartment/Plot/Building] and if any such mortgagrecharge is made or created then notwithstandiythang
contained in any other law for the time being incéy such mortgage or charge shall not affect igitet and
interest of the Allottee who has taken or agreet@dke such [Apartment/Plot/Building].

APARTMENT OWNERSHIP ACT (OF THE RELEVANT STATE):

The Promoter has assured the Allottees that thegirm its entirety is in accordance with the psians of the
Pleasg insert the name of the state Apartment
Ownership] Act). The Promoter showing compliance of various laggdtations as applicable in

BINDING EFFECT:

Forwarding this Agreement to the Allottee by theRoter does not create a binding obligation onpidue of
the Promoter or the Allottee until, firstly, theldttee signs and delivers this Agreement with ladl schedules
along with the payments due as stipulated in tharfeéat Plan within 30 (thirty) days from the datere€eipt by
the Allottee and secondly, appears for registratibthe same before the concerned Sub-Registrar
(specify the address of the Sub-Registrar) as amehwntimated by the Promoter. If the Allottee(a)lsf to
execute and deliver to the Promoter this Agreemétiitin 30 (thirty) days from the date of its recelyy the
Allottee and/or appear before the Sub-Registraitforegistration as and when intimated by the Ritem then
the Promoter shall serve a notice to the Allottzreréctifying the default, which if not rectifieditlvin 30 (thirty)
days from the date of its receipt by the Allottapplication of the Allottee shall be treated ascefied and all
sums deposited by the Allottee in connection théteimcluding the booking amount shall be returnedhe
Allottee without any interest or compensation whater.

ENTIRE AGREEMENT:

This Agreement, along with its schedules, congfuhe entire Agreement between the Parties wipeda to
the subject matter hereof and supersedes any bamaddarstandings, any other agreements, allotnedtetr)
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22.

23.

24.
24.1

24.2

25.

26.

27.

28.

29.

correspondences, arrangements whether written @ rany, between the Parties in regard to thiel sa
apartment/plot/building, as the case may be.

RIGHT TO AMEND:
This Agreement may only be amended through writtamsent of the Parties.

PROVISIONS OF THIS AGREEMENT APPLICABLE ON ALLOTTEE |/ SUBSEQUENT
ALLOTTEES:

It is clearly understood and so agreed by and lesivikke Parties hereto that all the provisions é¢oathherein
and the obligations arising hereunder in respecthef [Apartment/Plot] and the Project shall equdily
applicable to and enforceable against and by abgefjuent Allottees of the [Apartment/Plot], in casea
transfer, as the said obligations go along with[&gartment/Plot] for all intents and purposes.

WAIVER NOT A LIMITATION TO ENFORCE:

The Promoter may, at its sole option and discretiathout prejudice to its rights as set out irstAigreement,
waive the breach by the Allottee in not making papts as per the Payment Plan [Annexure C] including
waiving the payment of interest for delayed paym#ns made clear and so agreed by the Allotteg d¢ixercise

of discretion by the Promoter in the case of orletfde shall not be construed to be a precedentarainding

on the Promoter to exercise such discretion ircttse of other Allottees.

Failure on the part of the Parties to enforce gttane or for any period of time the provisions éefr shall not
be construed to be a waiver of any provisions ghefright thereafter to enforce each and everyigian.

SEVERABILITY:

If any provision of this Agreement shall be detered to be void or unenforceable under the Act erRiules
and Regulations made thereunder or under otheicapf# laws, such provisions of the Agreement shall
deemed amended or deleted in so far as reasomatuygsistent with the purpose of this Agreement tanthe
extent necessary to conform to Act or the RulesRegulations made thereunder or the applicable davthe
case may be, and the remaining provisions of tigiedment shall remain valid and enforceable ascgipé at
the time of execution of this Agreement.

METHOD OF CALCULATION OF PROPORTIONATE SHARE WHEREV ER REFERRED TO IN
THE AGREEMENT:

Wherever in this Agreement it is stipulated that tilottee has to make any payment, in common witter
Allottee(s) in Project, the same shall be the proipo which the carpet area of the [Apartment/Phwhrs to the
total carpet area of all the [Apartments/Plotsihiea Project.

FURTHER ASSURANCES:

Both Parties agree that they shall execute, acledye and deliver to the other such instrumentstael such
other actions, in additions to the instruments actibns specifically provided for herein, as mayréasonably
required in order to effectuate the provisionshi$ tAgreement or of any transaction contemplatediheor to
confirm or perfect any right to be created or tfarred hereunder or pursuant to any such transactio

PLACE OF EXECUTION:

The execution of this Agreement shall be complatéy aupon its execution by the Promoter through its
authorized signatory at the Promoter’s Office, bs@me other place, which may be mutually agreddsden
the Promoter and the Allottee, in after the Agreement is duly executed by thetfde
and the Promoter or simultaneously with the executie said Agreement shall be registered at theeodf the
Sub-Registrar at (specify the addséshe Sub-Registrar). Hence this Agreement diell
deemed to have been executed at .

NOTICES:

That all notices to be served on the Allottee amel Promoter as contemplated by this Agreement sleall
deemed to have been duly served if sent to thett@door the Promoter by Registered Post at thepagtive
addresses specified below:

Name of Allottee
(Allottee Address)

M/s Promoter name

(Promoter Address)
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It shall be the duty of the Allottee and the Proandb inform each other of any change in addrebsesyuent to
the execution of this Agreement in the above addbgsRegistered Post failing which all communicagi@and
letters posted at the above address shall be detenfexve been received by the promoter or the tiknptas the
case may be.

30. JOINT ALLOTTEES:

That in case there are Joint Allottees all commationis shall be sent by the Promoter to the Alottdose
name appears first and at the address given byhbamwhich shall for all intents and purposes toster as
properly served on all the Allottees.

31. SAVINGS:

Any application letter, allotment letter, agreememtany other document signed by the allotteeespect of the
apartment, plot or building, as the case may hier pv the execution and registration of this Agneat for Sale
for such apartment, plot or building, as the casg be, shall not be construed to limit the rightd aterests of
the allottee under the Agreement for Sale or utiteAct or the rules or the regulations made thedeu

32. GOVERNING LAW:

That the rights and obligations of the parties urmlearising out of this Agreement shall be corstrand
enforced in accordance with the Act and the RulesRegulations made thereunder including otheriegipe
laws of India for the time being in force.

33. DISPUTE RESOLUTION:

All or any disputes arising out or touching uponirrrelation to the terms and conditions of thisrédgment,
including the interpretation and validity of theres thereof and the respective rights and obligatiof the
Parties, shall be settled amicably by mutual disicus failing which the same shall be settled tigfodhe
adjudicating officer appointed under the Act.

[Please insert any other terms and conditions as per the contractual understanding between the parties,
however, please ensure that such additional terms and conditions are not in derogation of or inconsistent with
the terms and conditions set out above or the Act and the Rules and Regulations made thereunder .]

IN WITNESS WHEREOF parties hereinabove named havéhegir respective hands and signed this Agreefoer@ale
at (city/town name) in the presence of attesting witness, signing ak sa the day first
above written.

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Please affix
photograph and

Allottee: (including joint buyers) sign across the

photograph
(1) Signature
Name
Address
Please affix

photograph and
sign across the

Name photograph
Address

(2) Signature
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SIGNED AND DELIVERED BY THE WITHIN NAMED:

Promoter:

(1) Signature (Authorised Signatory)

Name

Please affix
photograph and
sign across the
photograph

Address

At

on in the presence of:

WITNESSES:

1. Signature

Name

Address

2. Signature

Name

Address

SCHEDULE ‘A’ -

SCHEDULE ‘B’ -
SCHEDULE ‘C’ -
SCHEDULE ‘D’ —

SCHEDULE ‘E’ —

PLEASE INSERT DESCRIPTION OF THE [APARTMENT/PLOT] ND THE
GARAGE/COVERED PARKING (IF APPLICABLE) ALONG WITH BUNDARIES IN
ALL FOUR DIRECTIONS

FLOOR PLAN OF THE APARTMENT
PAYMENT PLAN

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE
APARTMENT/PLOT)

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE PROJECT)

[The ‘Schedules’ to this Agreement for Sale shalbls agreed to between the Parties]

[F. No. O-17034/18/2009-H]
RAJIV RANJAN MISHRA, Jt. Secy.

* or such other certificate by whatever name caiéstdied by the competent authority.
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